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• 
INTRODUCTION 

I, the Clijiirman of the Estimates Committee, having been 
authorised by the Committee, present this Hundred and 
Seventy-Second Report on action taken by Government on 
the recommendation contained in the Eighty-Eighth Report 
(Second Lok Sabha) of the Estimates Committee on the 
Ministry of Labour and Employment-Director General, 
Resettlement and Employment and Labour Bureau. 

2. The Eighty-Eighth Report of the Estimates Committee 
was presented to Lok Sabha on the 21st April, 1960. 
Government furnished their comments on the recommenda-
tions contained in the Report on the 22nd March, 1961. 
They were requested to furnish further information on certain 
points arising out of their replies to some of the recommen-
dations on the 23rd May, . 1961. Replies to these were 
furnished on the 19th September, 1961. Government's 
original replies together with further information on certain 
points were considered by the Study Group 'E' of the 
Estimates Committee on the 28th October, 1961. The draft 
Report on. the action taken on the recommendations was 
adopted by the Committee on the 20th March, 1962. 

3. The Report has been divided into ~he following four 
Chapters:-

I. Report. 
ll. Recommendations that have been accepted by 

Government. 
m. Replies of Government that have been accepted 

by the Committee. 
IV. Replies of Government that have not been finally 

accepted by the Committee. 
4. An analysis of the action taken by Government on 

the recommendations contained in the Eighty-Eighth Report 
(Second Lok Sabha) of the Estimates Committee is given in 
Appendix ill. It would be observed therefrom that out of a 
total of 67 recommendations made in the Report, 40 recom-
mendations i.e. 59.7 per cent have been fully accepted by 
Government, while 13 recommendations, i.e. 19.4 per cent 
have been accepted partly. Of the rest, replies of Govern-
ment in respect of 10 recommendations i.e. 14.9 per cent have 

iii 



iv 

been accepted by the Committee, while those in respect of 4 
recommendations i.e. 6 per cent have not been accepted by 
the Committee. 

NEW DELm-1, 

H. C. DASAPPA, 
Chairman, 

Estimates Committee. 

March 27, 1962/Chaitra 6, 1884 (Saka). 



CHAPTER I 

The Estimates Committee are glad that the points brought out in 
1I:heir Eighty...;eighth Report (Second Lok Sabha) have been replied to by 
Government gcn«ally to their satilfaction. There are, however, four 
cecommendations replies to which have not been accepted by the Commit-
lItee and have been commented upon in Chapter IV of thi. Report. 

1706 (Aii) LS-l. 
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or
 
t
he
m 
ei
t
he
r 
i
n 
te
c
h
ni
ca
l 

i
ns
ti
t
ut
es
 
or
 
wi
t
hi
n 
t
he
 f
ac
t
or
y 
pr
e
mi
se
s 
of
 
a
n 

It
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,
8 

(i
) 
T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
of
 t
he
 v
ie
w 
t
ha
t 
t
he
 L
a-

b
o
ur
 B
ur
ea
u 
s
h
o
ul
d 
de
v
ot
e 
t
he
ir
 ti
me
 p
ri
ma
ri
l
y 

t
o 
an
al
ys
is
, 
i
nt
er
pr
et
at
i
o
n 
a
n
d 
ev
al
ua
ti
on
 o
f 
t
he
 

la
b
o
ur
 st
at
is
ti
cs
. 

(i
i)
 
T
he
y 
su
gg
es
t 
t
ha
t 
t
he
 
fe
as
ib
il
it
y 
of
 
tr
a
ns
-

fe
rr
i
n
g 
t
he
 w
or
k 
of
 c
ol
le
ct
io
n 
a
n
d 
co
mp
il
at
io
n 

of
 d
at
a 
t
o 
t
he
 C
e
nt
ra
l 
St
at
is
ti
ca
l 
Or
ga
ni
sa
ti
o
n 

ma
y 
be
 
ex
a
mi
ne
d. 

(]
fu
rt
he
r 
in
fo
r
ma
ti
on
 c
al
le
df
or
 b
y 
th
e 
Co
m
mi
tt
ee
) 

T
h
e 
re
s
ul
t 
of
 t
he
 e
xa
mi
na
ti
on
 m
ay
 
pl
ea
se
 
be
 i
n-

ti
ma
te
d.
 

(
L
ok
 
Sa
bh
a 
Se
cr
et
ar
ia
t 
O.
M.
 
N
o.
 
2
8(
A)
-
E
C.
 

II
/
6
0 
da
te
d 
th
e 
2
3r
d 
M
ay
, 
19
61
.)
 

i
n
d
us
tr
ia
l 
es
ta
bl
is
h
me
nt
 
at
 c
o
n
ve
ni
e
nt
 
l
oc
al
it
ie
s.
 

T
hi
s 
Sc
he
me
 
wa
s 
al
so
 
st
ar
te
d 
i
n 
t
h
e 
Se
c
o
n
d 

Fi
ve
 
Ye
ar
 
Pl
a
n.
 
D
ur
i
n
g 
t
he
 T
hi
r
d 
Fi
ve
 
Ye
ar
 

Pl
a
n 
it
 i
s 
pr
o
p
os
e
d 
t
o 
i
nt
r
o
d
uc
e 
9,
15
0 
a
d
di
ti
o
na
l 

se
at
s 
u
n
de
r 
t
hi
s 
sc
he
me
 
f
or
 S
e
pa
ra
te
 
ta
r
ge
ts
. 

19
61
-6
2 
ha
ve
 
n
ot
 b
ee
n 
fi
xe
4 •
 • 

[
Mi
ni
st
ry
 
of
 
L
a
b
o
ur
 
a
n
d 
E
m
pl
oy
me
nt
 
O.
M.
 
N
o.
 

1
5/
8/
6
1/
B
&
A 
d
at
e
d 
th
e 
1
9t
h 
Se
pt
l!
mb
er
, 
19
61
.]
 

T
h
e 
re
c
o
m
me
n
da
ti
o
n 
is
 
st
il
l 
u
n
de
r 
ex
a
mi
Ra
ti
ot
 

i
n 
c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
he
 
Ce
nt
ra
l 
St
at
is
ti
ca
l 
Or
-

ga
ni
sa
ti
on
 
a
n
d 
Di
re
ct
or
, 
La
b
o
ur
 
B
ur
ea
u.
 

[
Mi
ni
st
ry
 
of
 
L
a
b
o
ur
 
a
n
d 
E
m
pl
oy
me
nt
 
O.
M.
 
N
o.
 

1
5/
1
2/
6
of
B
&
A 
da
te
d 
th
e 
2
2
n
d 
M
ar
c
h,
 
19
61
.]
 

(I
) 
T
h
e 
re
c
o
m
me
n
da
ti
o
n 
ha
s 
be
e
n 
e
xa
mi
ne
d 
i
n 

c
o
ns
ul
ta
ti
o
n 
wi
t
h 
t
he
 
Ce
nt
ra
l 
St
at
is
ti
ca
l 
Or
ga
-

ni
sa
ti
on
. 

(2
) 
Re
ce
nt
l
y 
a 
ne
w 
De
pa
rt
me
nt
 
of
 
St
at
is
ti
cs
 
ha
s 

be
e
n 
cr
ea
te
d 
u
n
de
r 
Ca
bi
ne
t 
Se
cr
et
ar
ia
t 
b
y 
t
h
e 

Pr
es
i
de
nt
ia
l 
Or
de
r 
N
o.
 
D
O
C 
N
o.
 
C
D-
2
4
3/
6
1 

da
te
d 
t
he
 
9t
h 
A
pr
il
, 
19
61
. 
T
ha
tI
de
pa
rt
me
nt
 

ha
s 
be
e
n 
c
ha
r
ge
d 
wi
t
h 
t
he
 r
es
p
o
ns
i
bi
li
t
y 
of
 
a
d-

vi
si
ng
 
t
he
 M
i
ni
st
ri
es
!
of
 
t
h
e
~

o
e
r
r
u
n
e
n
t

 I
n
di
a 

a
n
d 
t
he
 S
ta
te
 _
 G
o
ve
rr
u
ne
nt
s 
o
n 
st
at
is
ti
ca
l
_
ma
tt
er
s 

fel >'j
 

.;
,i
,'l
 



1 
2 

3 

.
,
-
-
-
-
-
-
-
-
-

4 

a
n
d 
of
 i
ss
ui
n
g 
ge
ne
ra
l 
di
re
ct
i
o
ns
 
t
o 
t
he
m 
re
ga
r
d-

i
n
g 
t
he
 s
et
ti
n
g 
u
p 
of
 
st
a
n
da
r
ds
 
a
n
d 
n
or
ms
 
a
n
d 

me
t
h
o
ds
 
of
 
co
ll
ec
ti
on
 
of
 
st
at
is
ti
cs
. 
T
o 
t
he
 

e
xt
e
nt
, 
t
he
 
va
ri
ou
s 
St
at
is
ti
ca
l 
Of
fi
ce
s 
ar
e 
n
ot
 

ab
le
 
t
o 
co
ll
ec
t 
pr
i
ma
r
y 
da
ta
 
t
hr
o
u
g
h 
n
or
ma
l 

a
d
mi
ni
st
ra
ti
ve
 
c
ha
n
ne
ls
 
a
n
d 
s
uc
h 
da
ta
 
ar
e 
s
ui
-

ta
bl
e 
f
or
 
co
ll
ec
ti
on
 
t
hr
o
u
g
h 
Al
l-
I
n
di
a 
Sa
m
pl
e 

S
ur
ve
y,
 
t
he
 d
at
a 
re
q
ui
re
me
nt
s 
of
 v
ar
io
us
 
Mi
ni
s-

tr
ie
s 
ca
n 
be
 
ar
ra
n
ge
d 
t
o 
be
 
me
t 
b
y 
t
he
 N
at
i
o
na
l 

Sa
m
pl
e 
S
ur
ve
y 
o
n 
a 
sa
m
pl
i
n
g 
ba
si
s. 

(3
) 
T
h
e 
De
pa
rt
me
nt
 
of
 
St
at
is
ti
cs
 
c
o
ns
i
de
r 
t
ha
t 

.\1
 

t
he
 c
ol
le
ct
io
n 
of
 p
ri
ma
r
y 
da
ta
 
o
n 
la
b
o
ur
 
ma
tt
er
s 
* 

wh
ic
h 
ar
e 
re
q
ui
re
d 
b
y 
t
he
 
Mi
ni
st
r
y 
of
 
La
b
o
ur
 

a
n
d 
E
m
pl
o
y
me
nt
 
f
or
 t
he
ir
 n
or
ma
l 
a
d
mi
ni
st
ra
ti
ve
 

re
q
ui
re
me
nt
s,
 
s
h
o
ul
d 
c
o
nt
i
n
ue
 
t
o 
be
 
co
ll
ec
te
d 

b
y 
t
he
 
La
b
o
ur
 
Bu
re
au
. 

N
o 
pa
rt
ic
ul
ar
 
a
d-

va
nt
a
ge
 
is
 
li
ke
ly
 
t
o 
ac
cr
ue
 
if
 t
he
 
De
pa
rt
me
nt
 

of
 
St
at
is
ti
cs
 
is
 
re
q
ue
st
e
d 
t
o 
u
n
de
rt
a
ke
 
t
he
 
co
l-

le
ct
i
o
n 
of
 s
uc
h 
pr
i
ma
r
y 
da
ta
 
i
n 
all
 
ca
se
s. 

T
h
e 

be
ne
fi
t 
of
 
t
he
ir
 a
dv
ic
e 
o
n 
it
e
ms
 t
o 
be
 
co
ll
ec
te
d 

a
n
d 
t
he
 m
a
n
ne
r 
i
n 
w
hi
c
h 
t
he
y 
ma
y 
be
 
c
ol
le
ct
e
d,
 

C
O
mp
il
ed
 
a
n
d 
pr
es
e
nt
e
d,
 
so
 '
"d
s 
t
o 
be
 
of
 
ma
xi
-

m
u
m 

u
s
~
 
fo
r 
po
li
cy
 
f
or
ma
ti
o
n 
a
n
d 
i
m
pl
e
me
nt
a-

ti
o
n,
 
i
s·
 al
wa
ys
 
av
ai
la
bl
e. 

~
 T
h
e 
De
pa
rt
me
nt
 
of
 
St
at
is
ti
cs
 
ha
ve
 
e
x
pr
es
se
d 

t
he
 
vi
e
w 
t
ha
t 
t
he
 
ex
i$
ti
ng
 
st
at
is
ti
ca
l 
s
ys
te
m 
i
n 

I n
di
a 
is
 
o
ne
 
t
h
at
 
is
 
de
ce
nt
ra
li
se
d 
b
y 
s
u
bj
ec
t 



6
0 

1
0
1 

T
h
e 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
it
 
u
nf
or
t
u
na
te
 
t
ha
t 

t
he
re
 
~
h
o
u
l
d
 
ha
ve
 
be
e
n 
i
n
or
di
na
te
 
de
la
y 
in
 

fr
a
mi
n
g 
t
he
 
Ru
le
s 
u
n
de
r 
t
he
 
Co
ll
ec
ti
on
 
of
 

St
at
is
ti
cs
 
Ac
t, 
19
53
, 
an
d 
h
o
pe
 
t
ha
t 
t
he
 s
a
me
 

wo
ul
d 
no
w 
be
 
fi
na
li
se
d 
wi
t
h
o
ut
 
f
ur
t
he
r 

de
la
y. 

(
Fu
rt
he
r 
in
fo
r
ma
ti
on
 c
al
le
d 
f
or
 b
y 
th
e 
Co
m
mi
tt
ee
) 

T
h
e 
la
te
st
 p
os
it
i
o
n 
in
 t
he
 m
at
te
r 
ma
y 
pl
ea
se
 
be
 

st
at
e
d.
 

(
Lo
k 
Sa
bh
a 
Se
cr
et
ar
ia
t 
a.
M.
 
No
. 
2
8(
A)
-
E.
C.
 

JI
/
6
0 
da
te
d 
th
e 
2
3r
d 
M
ay
, 
19
61
). 

wi
t
h 
a 
mi
ni
m
u
m 
of
 
ce
nt
ra
li
se
d 
c
o
nt
r
ol
 
a
n
d 
c
0-

or
di
na
ti
o
n.
 
T
h
e 
re
c
o
m
me
n
da
ti
o
n 
of
 
t
he
 C
o
m-

mi
tt
ee
 
se
e
ms
 
t
o 
po
ss
es
s 
m
uc
h 
wi
de
r 
i
m
pl
i-

ca
ti
on
s 
t
ha
n 
w
ha
t 
ca
n 
be
 
c
o
ns
i
de
re
d 
o
n 
t
he
 b
aa
i.
 

of
 
La
b
o
ur
 
St
at
is
ti
cs
 
al
on
e. 

[
Mi
ni
st
ry
 
of
 
L
a
b
o
ur
 
& 
E
m
pl
oy
me
nt
 
a.
M.
 
N
o.
 

1
5/
8/
6
1/
B
&
A 
da
te
d 
th
e 
1
9t
h 
~
e

t
e

e
r
,
 1
96
1]
, 

• 
T
h
e 
p
oi
nt
s 
ra
is
ed
 
by
 
t
he
 
C
ha
m
be
rs
 
of
 C
o
m
me
rc
e 

et
c.
, 
c
o
m
me
nt
s 
of
 
t
he
 C
e
nt
ra
l 
St
at
is
ti
ca
l 
Or
ga
-

ni
sa
ti
o
n 
a
n
d 
t
he
 
vi
e
ws
 
of
 
t
he
 
La
b
o
ur
 
B
ur
ea
u 

t
he
re
o
n 
ar
e 
u
n
de
r 
e
xa
mi
na
ti
o
n.
 

[
Mi
ni
st
ry
 
of
 
L
a
b
o
ur
 
a
n
d 
E
m
pl
oy
me
nt
 
a.
M.
 
N
o.
 

1
5/
I
2/
6
o/
B 
& 
A 
da
te
d 
th
e 
2
2
n
d 
M
ar
c
h,
 
19
61
] 
• 

T
h
e 
wh
ol
e 
q
ue
st
i
o
n 
ha
s 
be
e
n 
f
ur
t
he
r 
di
sc
us
se
d 

b
y 
t
he
 
Di
re
ct
or
, 
La
b
o
ur
 
B
ur
ea
u 
wi
t
h 
Ce
nt
ra
l 

St
at
is
ti
ca
l 
Or
ga
ni
sa
ti
o
n 
o
n 
5t
h 
A
u
g
us
t 
19
61
. 

T
h
e 
ma
tt
er
 
is
 n
ea
ri
n
g 
fi
na
li
sa
ti
on
. 

[
Mi
ni
st
ry
 
of
 
L
a
b
o
ur
 
& 
E
m
pl
oy
me
nt
 
a.
M.
 
N
o.
 

I
S/
8/
6
1/
B
&
A 
da
te
d 
th
e 
1
9t
h 
Se
pt
e
mb
er
, 
19
61
]. 

T
h
e 
ma
tt
er
 
ha
s 
be
e
n 
ca
re
f
ul
l
y 
e
xa
mi
ne
d 
i
n 
c
o
n-

s
ul
ta
ti
o
n 
wi
t
h 
t
he
 
De
pa
rt
me
nt
 
of
 
St
at
is
'i
cs
 

Wi
t
h 
a 
vi
e
w 
to
 r
e
d
uc
i
n
g 
t
he
 n
u
m
be
r 
of
 S
ta
ti
st
ic
al
 

re
t
ur
ns
 
t
he
 
e
m
pl
o
ye
rs
 
ar
e 
be
i
n
g 
ca
ll
ed
 
u
p
o
n 

t
o 
f
ur
ni
s
h 
to
 t
he
 v
ar
io
us
 
a
ut
h
or
it
ie
s,
 
it
 h
as
 
be
e
n 

de
ci
de
d 
t
o 
i
nt
e
gr
at
e 
t
he
 
w
or
k 
of
 
co
ll
ec
ti
on
 
of
 

....
 -
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1
0 4

 

3 

(.)
 T

he
 C

om
m

itt
ee

 re
gr

et
 th

at
 fo

ur
 p

os
ts

 o
f R

e-
gi

on
al

 O
ffi

ce
rs

 w
er

e 
co

nt
in

ue
d 

in
 th

e 
La

bo
ur

 
B

ur
ea

u 
ev

en
 th

ou
gh

 th
e 

w
or

k 
fo

r 
w

hi
ch

 th
ey

 
w

er
e c

re
at

ed
 w

as
 tr

an
sf

er
re

d 
to

 o
th

er
 ag

en
ci

es
. 

(i.
) 

T
he

y 
do

 n
ot

 s
ee

 a
ny

 j
us

tif
ic

at
io

n 
fo

r 
co

nt
i-

nu
in

g 
th

es
e 

po
st

s 
an

d 
re

co
m

m
en

d 
th

at
 t

he
y 

Ilh
ou

ld
 b

e 
ab

ol
is

he
d 

fo
rth

w
ith

. 

4 

la
bo

ur
 s

ta
tis

tic
s 

w
ith

 
th

e 
A

nn
ua

l 
Su

rv
ey

 o
f 

In
du

st
rie

s 
al

re
ad

y 
be

in
g 

co
nd

uc
te

d 
by

 
th

e 
N

at
io

na
l S

am
pl

e 
Su

rv
ey

. 
It

 is
 n

o 
lo

ng
er

 t
he

re
-

fo
re

 n
ec

es
sa

ry
 to

 f
ra

m
e 

an
y 

se
pa

ra
te

 s
et

 o
f 

R
ul

es
 

un
de

r 
th

e 
C

ol
le

ct
io

n 
of

 S
ta

tis
tic

s 
A

ct
 1

95
3.

 

[M
in

is
tr

y 
of

 
La

bo
ur

 
&

 
Em

pl
oy

m
en

t 
O

.M
 N

o.
 

15
i8

i6
1/

B&
A 

da
te

d 
th

e 
20

th
 

O
ct

ob
er

, 
19

61
]. 

G
ov

er
nm

en
t 

ag
re

e 
th

at
 t

he
 d

es
ig

na
tio

n 
of

 t
he

 
fo

ur
 p

os
ts

 i
n 

qu
es

tio
n 

as
 

R
eg

io
na

l 
O

ffi
ce

rs
 i

s 
ra

th
er

 a
no

m
al

ou
s.

 
T

he
y 

ha
ve

 b
ee

n 
co

ns
id

er
in

g 
..

 
th

e 
qu

es
tio

n 
of

 r
ed

es
ig

na
tin

g 
th

em
 

su
ita

bl
y,

 
~
 

an
d 

it
 h

as
 s

in
ce

 b
ee

n 
de

ci
de

d 
th

at
 t

he
y 

sh
ou

ld
 

be
 r

ed
es

ig
na

te
d 

as
 R

es
ea

rc
h 

O
ffi

ce
rs

. 

It
 i

s 
on

ly
 p

ar
tia

lly
 

th
at

 t
he

 w
or

k 
re

la
tin

g 
to

 t
he

 
R

eg
io

na
l 

O
ffi

ce
r 

w
as

 t
ra

ns
fe

rr
ed

 t
o 

ot
he

r 
ag

en
-

ci
es

. 
Fu

rt
he

r 
ce

rt
ai

n 
po

st
s 

or
ig

in
al

ly
 p

ro
po

-
se

d 
to

 b
e 

cr
ea

te
d 

w
er

e 
no

t 
cr

ea
te

d 
on

 t
he

 re
-

co
m

m
en

da
tio

n 
of

 th
e 

Ex
pe

nd
itu

re
 F

in
an

ce
 C

om
-

m
itt

ee
. 

"I
 

T
he

 w
or

k 
of

 R
eg

io
na

l O
ffi

ce
rs

 a
t 

th
e 

H
ea

dq
ua

rt
er

s 
co

ns
is

ts
 o

f 
(a

) 
Su

pe
rv

is
in

g 
th

e 
ta

bu
 lt

io
n 

of
 

6
0

0
0

 sc
he

du
le

s,
 (b

) 
dr

af
tin

g 
of

 R
ep

or
ts

 n
um

be
ri

ng
 

50
 o

n 
th

e 
re

su
lts

 o
f t

he
 S

ur
ve

ys
 a

nd
 (c

) 
bu

ild
in

g 
up

 o
f 

50
 n

ew
 s

er
ie

s 
of

 
co

ns
um

er
 p

ri
ce

 i
nd

ex
 

nu
m

be
rs

. 



'th
is

 w
or

k 
ca

nn
ot

 b
e 

en
tr

us
te

d 
to

 l
nv

es
ug

at
or

8 
w

ho
 i

n 
an

y 
ca

se
 a

re
 c

om
pl

et
el

y 
oc

cu
pi

ed
 w

ith
 

th
e 

sc
ru

tin
y 

of
 re

ta
il 

pr
ic

e 
re

tu
rn

s 
be

in
g 

re
ce

iv
ed

 
ev

er
y 

w
ee

k 
fr

om
 1

45
 m

ar
ke

ts
; 

an
d 

pr
ep

ar
at

io
n 

of
 fi

na
l t

ab
le

s 
fo

r 
th

e 
R

ep
or

ts
. 

T
he

 M
in

is
tr

y 
co

ns
id

er
, i

n 
th

e 
ci

rc
um

st
an

ce
s,

 t
ha

t 
co

nt
in

ua
nc

e 
of

 th
e 

4 
po

st
s 

is
 R

es
ea

rc
h 

O
ffi

ce
rs

, 
an

d 
no

t R
eg

io
na

l O
ffi

ce
rs

, i
s 

es
se

nt
id

t. 

[M
in

is
tr

y 
of

 L
ab

ou
r 

an
d 

Em
pl

oy
m

en
t 

O
.M

. 
N

o.
 

15
/1

2/
60

/ B
&

 A 
da

te
d 

th
e 

22
nd

 M
ar

ch
, 1

96
1]

. 
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C
H
A
P
T
E
R 

I
V 

I
m
P
LI
E
S 
O
F 
G
O
V
B
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APPENDIX·. I 

(Vide Recommendation 15-Chapter II) 

NATIONAL EMPLOYMENT SERVICE .. 
Employment Exchange Minute No. 49/1960 

• Minute 

49. Renewal of Registration 

Attention of Employment Officers is drawn. to E.E.M. 10/1960 
in which it was announced that the facility for renewing of 
registration by post should be made widely known to all appli-
cants. An amendtnent to para 43(b) of the N.E.s.M. has also 
been issued. 

Permanent Notice Board publicity should be given to this 
decision. All Employment Exchanges should therefore main-
tain a permanent notice for this purpose reading as follows :-

"All employment seekers registering at this Employment 
Exchange may please note that for renewing their registration, 
it is not compulsory that they should visit the Exchange in person. 
Registration can be renewed by post. For this purpose, it is 
enough if a postcard is sent to this oftice requesting that the 
registration be renewed, quoting the~e istration Number and 
Occupational Code Number. This facility for renewal of 
registration by post is open to all re!:,istrants irrespective of 
whether they reside locally within easy distance of the Ex-
change or whether they are residents of places far away." 

EE-32(7)158-60 
Issued by the Directorate of Employment Exchanges, D.G.R.&E., 
Ministry of Labour & Employment, New Delhi on 7-7-1960. 

10. Renewal of Registration 

Action 
Taken 

Attention of Employment Officers is drawn to instructions con- O O ~  
tained in para 43(b) of the N.E.S. Manual according to which 
applicants  residing within easy distance of the Exchange 
should be asked to get their registration renewed in person. 
It has been decided to delete this qUalifyin5 statement and to 
throw open the facility for renewing registration by post to all 
applicants irrespective of whether they reside within ea. .. y dis-
tance of the Exchange or they are residents of places aweyfrom 
the Exchange. 

Necessary amendment to the N.E.S. Manual is separately under 
issue. EE,.32(71);59. 

Issued by the Directorate of Employment Exchanges, D.G.R&E. 
Ministry of Labour and Employment, New Delhi cn 18-2-60. 
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APPENDIX n 

(Vide Recommendation 17-Chapter III) 

Copy of letter No. EE-40jl/14/6/60 dated the 16th M ... y 1960 from Shri 
H Davenport, Director of Employment. Exchanges to all State 
Governments and the State Directors of National EmplOyment Service. 

SUBJECT :-Special Committees to examine fairness of submissions ~ ade 

by the Employment Exchanges. 

In continuation of this Directorate General letter of even number dated 
the 17th March, 1960, on the subject noted above, I am directed to enclose a 
copy of the recommendation made by the Estimates Committee in their report 
released to this, Directorate General. I am therefore to request that early 
steps may kindly be taken to ensure that the Special Committees are set-up 
at,.all,lEmployment Exchanges in your State and their meetings held more 
frequently. . In view of the recommendation of the Estimates Committee 
mentioned above I am further to add that the instructions contained in para 
14 of Appendix XIX of N.E.S.M. will also apply to the members of the 
Special Committees. . 

Para 14 of AppendixXIX of the N.E.S.M. 

14. REMOVAL OF MEMBERS FROM COMMITTEES. If a 
member fails to attend the meetings of a Committee on a number of conse-
cutive occasions without sufficient cause, he should be asked whether he 
wishes to continue to serve on the Committee. Failing a statisfactory reply, 
he should be removed from the Committee with the approval of the R.D., and 
arrangements made to appoint a substitute. 
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APPENDIX III 

Analysis of the Action Taken by Government on the RecommendatiOns 
contained in the Eighty-Eighth Report of the Estimates 

COMmittee (Second £Ok Sabha) 

• 
I. Total number of recommendations. 

II. Recommendations accepted fully by Government 
(Vide Recommendations in Chapter II). 

Number 
Percentage to Total 

III. Recommendations accepted partly or with modifica-
tbns (Vide Recommendations 7. 17, 19. 20, 21, 
23,28. 32, 35, 47, 49, 50 and 56 in Chapter III). 
Number 
Percentage to Total 

IV. Recommendations not accepted by Government but 
replies in respect of which have been accepted by 
the Committee (Vide Recommendations 22,25, 
37, 43, 44, 45, 46, 57, 60 and 62 in Chapter III). 

40 

59·7% 

13 
19·4% 

Number. 10 
Percentage to Total 

V. Recommendations in respect of which replies· of 
Government have not been finally accepted by the 
Committee (V ide recommendations in Chapter 
IV). 
Number 
Percentage to To:al 

51 
GIPND-LSI-1706 (Aii) LS-IO-4-62-1165 . 

• 

14·9% 

4 
6% 



o 1962 BY LoK SABHA SBaurrARIAT 

PmlLIsmm l1NDEll RtTLE 382 OF THERULIlS OF PaocI:DUBE AND CoNDUCT 01' 
BuSlllfESS IN Lolt SAmu (FIrm EDmON) AND PRINTED AT THE PARLIA-

MENTARY WING OF THE GOVERNMENT OF INDIA PRESS, NEW Dm.m. 
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